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In the Sikkim High Court
Case No : Writ Petition (C) No. 33 Of 2019

Sonam Doma Lepcha APPELLANT
Vs
State Of Sikkim And Others RESPONDENT

Date of Decision : 18-08-2022

Acts Referred:

Citation : (2022) 08 SIK CK 0022

Hon'ble Judges : Meenakshi Madan Rai, ]

Bench : Single Bench

Advocate : D.K. Siwakoti, S.K. Chettri, Bhusan Nepal, Ranjit Prasad

Judgement

Meenakshi Madan Rai, J]

Learned Counsel for the Petitioner submits that steps have been taken by the
State-Respondent Nos.1, 2 and 5 with regard to the prayers made in this Petition
and some time is required in the matter.

Learned Government Advocate for the State-Respondents seeks one month’s
time. That, as necessary orders are to be issued, the concerned file is with the
Department of Health Care, Human Services and Family Welfare, Government of
Sikkim.

In view of the steps already said to have been taken by the State-Respondent
Nos.1, 2 and 5, it is expected that the said Respondents shall complete all
necessary formalities by 31-08-2022 and submit report to this Court on or before
the said date.

List on 02-09-2022.
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